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FA4aE $t adi@/Date of Hearing : 17.02.2026

Tyt 9ERE /Date of Pronouncement . 25.02.2026
3CA/ORDER

PER PADMAVATHY.S, A.M:

This appeal by the assessee is against the order of the Commissioner of
Income Tax (Appeals)/National Faceless Appeal Centre (NFAC), Delhi, (in
short "CIT(A)") passed u/s. 250 of the Income Tax Act, 1961 (in short "the
Act") dated 27.09.2025 for Assessment Year (AY) 2016-17.

2. The assessee is an individual and did not file the return of income. The
Assessing Officer (AO) received information that the assessee has deposited
cash to the tune of Rs.64,20,000/- and has made credit card payment of
Rs.2,35,246. The AO initiated the assessment proceedings and passed an
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order under section 148A(d) stating that since the assessee did not file any
details explaining the source for the above transactions it is a fit case for
reopening under section 147. The AO issued a notice under section 148
requiring the assessee to furnish relevant details. Since the assessee did not
respond to the notices and filed only partial details the AO treated the amount
deposited into the bank as unexplained cash credit under section 69A of the
act and treated the credit card payments as unexplained expenditure under
section 69C of the act. The AO also made an addition towards interest
income. Aggrieved, the assessee filed further appeal before the CIT(A). There
was a delay of 200 days in filing the appeal before the CIT(A). The CIT(A)
did not condone the delay and dismissed the appeal in limine. The assessee is

in appeal before the tribunal against the order of the CIT(A).

3. We heard the parties and perused the material on record. The Ld. AR
submitted that the assessee is a commission agent and does not have any
technical knowledge to access computers. The Ld. AR further submitted that
the assessee therefore is completely dependent on counsel with regard to
income tax matters who did not handle assessee's case properly. The Ld. AR
accordingly, prayed that the assessee be given one more opportunity.
Considering the facts and circumstances unique to the assessee's case we are
of the considered view that there is a reasonable cause for the delay in filing
the appeal before the CIT(A). We therefore remit the appeal back to the
CIT(A) with the direction to condone the delay and consider the appeal on
merits as well as the legal contentions raised by the assessee with regard to
notice under section148A(b) not being served on the assessee. The assessee is

directed to file necessary documents in support of the impugned additions
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made by the AO and cooperate with appellate proceedings without seeking

unnecessary adjournments. It is ordered accordingly.

4. Further, we also levy a cost of Rs.10,000/- (Ten thousand only) in the
appeal since considerable time and efforts have been spent by the Exchequer
and for the reason that the assessee being delinquent before the lower
authorities. The same shall be paid by the assessee to Tamil Nadu State Legal
Services Authority at Hon’ble High Court of Madras within a period of one
month from the date of receipt of this order and produce the receipt before the

CIT(A).

5. In result, the appeal of the assessee is allowed for statistical purposes.

Order pronounced on 25" day of February, 2026 at Chennai.
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